STE S L
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED THROWING OF SOME TRIBALS
INYC THE SUBARNAREKHA REVER AT
JAVSHEDPUR ON 10TH AuGust, 1876

MR. CHAIRMAN: We take up the
Calling Attention, Mr. Venkatasiub-
bauiah.. . He is not present. Mr., Lax-
man Rao Mankar.

SHRI LAXMAN RAO MANKAR
(Bhandara): Sir, I call the attention
<f{ the hon. Minister of Home Affairs
t. the following matter «f urgent pub-
lic importance and I request that he
may make a statement thereon:

“Reported throwing of some irie
bals, including womep, and childresm,
either alive or dead, into the Sybar-
narekha river by ‘musclemen’ ¢f
contractor at Jamshedpur (Bihag)
on 16th August, 1978.”

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHRI S. D. PATIL); Sir, the Gov-
ernment deplore the unfortunate inci-
dent in Jamshedpur on the 16th Au-
gust, 1978 in which five persons be-
longing to the weaker sections of so-
ciety lost their lives.

According to the report received
from the Government of Bihar, the
Tata Iron & Steel Company Ltd.
awards annual contract for the right
to pick iron scraps from their slag
dumps in Jamshedpur. On the 16th
August men employed by the con-
tractor to guard the slag dump chased
away some persons who were pick-
ing iron scraps from the dump. Some
of them were assaulted and thrown
into the nullah which meets the
‘Subarnarekha river sbout 250 yards
from the slag dump. Many managed
to swim across the nullah, but some
of them got.drowned, Two deadbodies
‘were recovered on the 16th itself and
three on the following day. Two of
the dead belonged - to - Scheduled
Tribes, two to Scheduled Castes and

2871 LS—3,

wing of wome, | BHADRA 1, 1000 (SAKA) Tribals info Subama- 130

rekha River (CA)

one to a backward clasi. Purther in-
tensive gearch for bodies resulted in
the recovery on the 17th August. of
one more dead body of a two year
child in a highly decomposed state
on the bank of Subarnarekha river.
No one has so far come forward to
claim this body. According to the
State Government, this death does
not appear to be connected with the
previous day's incident,

The Police reached the spot imme-
diately on receipt of information and
could effect some arrests then and there,
The Commissioner, Additional IGP
(CID), Deputy Commissioner, DIG,
S.P. and other senior revenue and po~
Hice officials have also since visited
the spot. A case under sections 148/
148/902/201 read with 109 IP.C. was
registerd against the contractor’s men.
Qffice premises of the contractor were
taided on the same day and some
ammunition kept there unauthorisedly
wins recovered. A case under the Arms
At wes, therefore, registered. In all,
-2%-persong have been rounded up so
far in connection with these two cases.
Processes for compelling the atten-
dance of two absconders have also
been obtained from the court and
their property has beep attached. The
action of the local administration fol-
lowing the incident was quick and
effective and relief to the affected fa-
milies was provided in cash and kind.

The Chief Minister has announced
ex-gratia grant of Rs. 5,000 to each of
the bereaved families.

mal, However, there are certain im-
plicationg of this incldent, such as the
contractual system 'of dhpoul of

these items. the suitability of such a
system in a tribal area wlvinz re-
lationship with the tribes and their

exploitation and the policy of the
Undertaking towards the disposal .of
slags, which require attention, Gov-
ernment have these issues undor con=
sideration,
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SHRI S. D. PATIL: The body
which was found on the next day,
that iz, on the ITh August, is of &
child of 2 years and it was in a highly
decomposed  condition, The incident
was avowedly on the 16th and when
the body was found in such a decom-
posed cendition, it only indicates that
it has no relationship with this parti-
cular incident, Nobody has come Yor-
ward and those who havé complained
against this have not come forward to
say that the body belonged to them
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or they could identify it. lthunm—
claimed and un-identified body..

SHRI A, K. ROY (-mnnlml): Have
you gone to thut place?

SHRI 8. D. PATIL: I have not, but
the Chairman of the Scheduled Castes
and Scheduled Tribes Commission has
already visited the place.

(Interruptions}.

SHRI A, K. ROY: The Minister does
not know anything about this inci-
dent....

MR. CHAIRMAN: Please sit down,
when I am standing you have to sit
down.

SHRI A. K. ROY:; Had the Minister
gone there, he would not have said
like this.

MR. CHAIRMAN: Please take your
seat, let the Minister continue.
ol Tm wet (wqT): ¥
wWe Aot aw sAwy &
WA w uaee fRar @ s
afr oY qEEAry E. ..

wwwfe wwa @ wOET EER
Fm owfgy & wafen qama §
N W qiw g HAE IS fena
7 i wwAge exar ¢ W
7 M€ gg ¥ fgmr weam
sy &Y vy s A fgwr W o9 aY
sy RYwifgd qr e sq AR, . .,

s omamt: o fra gy

SHRI A, K. ROY: Let the Prime
Minister come...

wfraew : & oo feass
Wi & oo sl § 7 spw gt §
f  ge & fie W ot & wod
ww fag §f wifenr q2nw & fem,
e i fegdi, Wfew ow agi o<
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" Let the Prime Minister come. We
want that the Prime Minister should
come and explain this.... (Interrup-
tions),

MR. CHATRMAN: I am not patient
like the Speaker; I will not tolerate
this. Anybody who interrupts. ..

SHRI K. GOPAL (Karur): Madam
Chairman, on a point of order. Nor-
mally, a Member cannot cast any
aspertions on the chair I think, you
agree with me. But, the chair itself
has cast aspertiong on the chair. You
are saylng that you are not like the
Speaker and you will not tolerate
thu What is CMBT

rekha River (CA)

MR, CHAIRMAN: What I meant
was that the Speaker is extremely
tolerant and extremely patient; he
hag been an eminent judge,

1 am only a Chairman and I cannot
emulate the Speaker, Therefore, I will
not tolerate thig sort of thing. The
hon, Minister may please continue.

st oht T wmft ¢ 2z afaeex
w1 wT wfswwre § | w&W W
o ng g & ;A oW gt wer
arfg 1 g aetema g ..
(werem )

AN HON, MEMBER: We would like
to hear the Prime Minister.
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qumafe s SowY ST feat
wr & ) AT sy § wify @t ar
wig g7 wak | wite  agf @ ar
afl g7 e & xgEw W §,
#3 g ovg wx favg &1 § win ofgd
wif oY, qF gEy W gEA f,
Y wesr g |
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(Interruptions)¢*
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"Notmdod.
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SHRI S. D. PATIL: Mr, Mankar has
raised three points. I shall say why
that body which was found on the
1Tth  August in highly decomposed
position cannot be related to the first
incident. 1 had already said that.this
body which was unclaimed and un-
identified was in a highly decomposed
state. Since the incident jtself was
only on the 16th the body cannot be
in such a highly decomposed position
....{(Interruptions). Those who had
lodged the complaint were there....
(Interuptions) It was unclaimed and
unidentified, The second point raised
by him was: whether he was the real
contractor or who was the contractor
in whose name the contract stands. In
this particular case one Sachidanand
Mishra appears to be the benami con-
tractor because the real contractor is
Sheoji Singh who is a rich man in
Jamshedpur; he has taken the con-
tract for Rs, 5.25 lakhg and the con-
tract is to expire on 31st December
1978. Both Sheoji Singh and his
nephew who are involved in the of-
fences—both Sheoji Singh and Bharat
Singh—are absconding and a warrant
hag been issued, Their properties are
also tried to be attached according to
procedure, 26 rounds of rifle ammuni-
tlon were recovered and a case No. 17
of 16th August 78 has been registered
in Police Station Sackchi under sec-
tions 25A/27/35 of the Arms Act. No
other weapons were found with the
persons or contractors; The contrac-
tor is absconding and he is not trace-
able. All attempts are being made to
trace him. (Interruptions). The real
contractor is Sheofi Singh. (Interrup-
tions).

MR. CHAIRMAN: Mr. Roy, you
have no business to interrpt. Mr, Mi-
‘nister, will you please address the
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Chair and do not.have conversation
with one another? It any of you bave
information, you can give it to him
outside, .

ot unew i (qowge):
wamfs wfw, Wgwm Sdros
€1 wrMEaN e ¥ oo
aeAr arger v o owg W@
gata qof FiT 1 359 #A0 Ahw
wiw warns, fag & gw qmd W
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garE T W aaq @ & 1 G4
wart  safeaql & aWa aqi waAr
foas aaeqmi® oA P ATIREIT
wfagsa w1 saEdy AT aqrsy ?

SHRI S. D. PATIL: The demand
for judicial enquiry will rest with
the State Government. The State
Government officials have taken
prompt action in this matter, Not
only that, Relif is also given to each
family. Grant of Rs. 5000 to each
affected family by the Chief Minister
of Bihar has also been announced.
Two cases have already been re-
gistered. All responsible officers have
gone to the spot, including the Chair-
man of the Scheduled Castes and
Scheduled Tribeg Commission and the
Joint Secretary of the Home Ministry.
Immediate relief has been distributed
among the affected families as follows:
Rs. 100 in cash, dhoti, sari. 15 days
ration, salt, match boxes, etc. to each
family. Clothes are also given for
all affected persons, Also musterd oil
daldu, rice, dal and lanterns etac.—all
these things are provided immediate-
ly. (Interruptions). '

MR, CHAIRMAN: Hon. ~members
from this side of the House, perticu-
larly, it is absolutely wrong to keep
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ons running conunentary. This is
not ‘how the busiiiess of the House
can be transacted, The Minister ens-
wers, but people whose names are not.
here keep on interrupting. This s
very wrong. It should not be- done,
We ‘will never be able to get through
the business like this. Mr. Roy, I will
not allow you to speak. Please sit
down,

THE PRIME MINISTER (SHRI
MORARJI DESAI): 1 can understand
the excitement. But then prompt ac-
tion has been taken by the authorities
there. Culprits have been arrested
and relief given, I wag assured by
the Chairman of the Commission
which has been appointed for sche-
duled Castes and scheduled tribes
that he is satisfied with the steps
taken., He had gone there and he
has made certain suggestions for the
future which we are going to consider
and act on them. Therefore, it cannot
be said that proper action has not
been taken in this matter. What has
happened is certainly very very
wrong but then in future we will
make arrangements to see, that such

things do not happen. That is all
that we can do.
15 hrs, )

. SHRIMATI AHILYA P. RANGNE-
KAR (Bombay North-Central): He
said they are absconding.

SHRI MORARJI DESAI: Not only
have they been arrested, but the pro-
perty of the absconders has also been
attached.

SHRI P. K. KODIYAN (Adoor): I
am g little surprised to hear the hon.
Prime Minister and the Home Minis-
ter also saying that prompt action
has been taken. Prompt action has
been taken in the sense that some of
the culprits have been arrested and
Some compensation has been paid to
the families of those killed, but that
is not the main point. The mein point
is that the Government of Bihar
Which now claims that prompt action -
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has been taken; has miserably failed
to protect the Harijans and the Tribels
from the onslaught of the landlords
and other exploiting classes.

You are aware. that we were all
agitated, the entire House was con-
cerned very much, on the Belchi mas-
sacre, It was hoped that the strong
condemnation expressed by this
House and outside by a large num-
ber of people and organisations would
result in an improvement of the
situation in that State, but unfortu-
nately Belchi was followed by so0
many other mini-Belchis. It was fol-
lowed by Pathadda on June 10th of
last year when Harijans were for~
cibly taken away by the landlords,
locked in a school and then paraded
through the streets, They tied ropes
round their necks. The Bihar Govern-
ment itself appointed a Committee
and the Committee has condemned
this incident.

It was followed by the Dharampura
incident where four Harijans includ-
ing three educated youngmen were
shot dead by the local Mahant and
hjs hijrelings,

This incident was followed by the
Bishrampur outrage, almost a Belchi-
like incident, where Harijans were
massacred. The seventy year old father
of a local Harijan leader and his
65 year old mother were dragged out
of the House and shot dead and
thrown into the fire and burnt.

So, my main point is that it is not
enough that after an incident has
taken place, the police go there and
take some action and make some ar-
rests, In the last one year and more,
such ugly, shocking, brutal incidents
have been taking place one after the
other in the State of Bihar. I should
point out that this ugly incident in
which tribals, Harijans and backward
class people have been drowned in
the Subarnarekha river is not an iso-
lated one. This is happening under
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the very nose of the Central Govern-
ment—in the Kanjhawala villsge. I
am happy, the Prime Minister - hat
taken a very correct and very strong
position, But I would like to inform
the House that shocking incidents are
taking place. Today I have received
a report! I think it has appeared in
the press also.

In one Haryana village, under San-
wala police Station, in Morkhedi, on
21-8-78, landlords attacked Harijan
basti with rifles and farsa and killed
many Harijans, Subbash a student of
Class IX, narrated the incident that
they killed his mother by firing and
his father with farse. According to re-
ports, landlords have built a wall
around the village land and blocked
the gates of the Harijans whose
houses are around the village land.
Harijans tried to break the wall to
get passage to go out from their
houses, and landlords beat them and
many were injured. In the morning,
police went there, Still the culprits
are roaming about and no action has
been taken. .

1 have also received a report . . .

MR. CHAIRMAN: Kindly ask your
question. The calling attention is wity,
regard to a specific incident, not in
general.

SHRI P. K, KODIYAN: We are all
very much concerned not only over
the accident that has taken place at
Jamshedpur, but we want to avoid
such instances happening elsewhere
also . . ,

MR. CHAIRMAN: Ask your ques-
tion.

SHR]I K. P. KODIYAN: [ am point-
ing out that such = grave situation {s
developing in our country. The Kan-
jhawala satyagraha hasg taken a new
turn; previously, they never entered
the Harijan bastis, bit from the 21st
of this month, the landlord—satya-
grahis have been entering the Harijon
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bastis they have been wsing. all sorts
of provocative language and they
have been frying to have an open,
phyasical clash with them, I have also
got information that, in the nelghbour-
ing States, in Haryana, in the western.
part of UP.—from some tehsils and
vlages—and in some parts of Rajag-
than also, the landlords are organizing
their own men, and next Sunday they
are going to have another village
meeting. another conclave in Kan-
jhalwala village, So, the possibilities
are there; the Kanjhawala incident
will develop....

MR. CHAIRMAN: What you are
saying is extremely important and we
are all one with you in anxiety over .
this question. But this call-attention is
not the forum for a general discus- °
gion of the Harijan problem. The
problem is widespread, no doubt. But
let us confine ourselves to the subject
of this call-attention and you may
ask your questions with regard to
that, As it is, you have already taken
a long time, Please wind up, and ask
your question,

SHRI P. K. KODIYAN: 1 will now
put my questions. In view of all these
developments, T would like to ask the
hon. Prime Minister how the Consti-
tutional responsibility of the Centre
for protecting the weaker sections
can be discharged, I know, the hon.
Prime Minister has written many let-
ters, has issued directives, to the State
Governments, earnestly and sincerely
trying his best, Since the Belchi in-
cident, so many other incidents are
happening one after another....

AN HON. MEMBER; What is your
point?

SHRI P. K. KODIYAN: My ques-
tion is this. He is merely sending cir-
culars to the State Governments, he
is merely sending directives to the
State Governments, to take prompt
action whenever and wherever Inci-
denty have taken place or to take
action to prevent happening of such
incldents. But has the time not come
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wene in a Stale where the State Gov-
ernmént has consistently fafled—for
example in Blhar? Whether it is
Janata rule or Congress rule, what-
<ever may be the political colour of
the Government, I am not concerned
with it. Where a State Govern-
ment consistently failed to pro-
tect the interests of the wedker sec-
tions, has the time not come for the
Centre to do something more than
merely sending circulars and direc-
tives? That is my one question.

My second question is: in his reply
&e hon, Minjster, Mr, Patil has said

at some ammunition was found out
from the residence of the contractor
and some other weapons were also
found out from the premises of the
contractor’s men. . (Interruptions). Now
please have patience, In most of these
incidents where Harijans and the tri-
balg have been killed in Bihar. it was
mostly by gun-shot and not by using
lathis, So I am putting the question
Is the government prepared to do
confiscate their licences and also geize
the unlicensed guns from the land-
lords and their hirelings so that these
guns could not be used against unarm-
ed and innocent Harijans and tribals.

ot vee W (@) ;T F egAr
argar g fm wrrdas stew fafaeex
T AY owrw femr & o

wawfy wivew  : wre A A
ary, wrg 43 AER 1 o7 gy gar
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SHRI S. D, PATIL: Apart from the
points which are raised by Shri Kodi~
yan regatding the atrocities committed
agalnst the Harljans and the Girijans,
he has made two specific points. One
is: what js the constitutional res-
ponsibility of the State Government
and whether in this particular case,
the State Government of Bihar has
Tailed to do ity duty promptly. The
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SHRI 8. D. PATIL: The Chief
Minister has sanctioned a reliet of
Rs. 5000 to each of the bereaved fami-
Hes and aiso cloth, foodgraing etc. So
this is a very prompt action from the
humane point of view.

Secondly, we do not feel that the
State Government has in any way
made any dejay in the matter and
their action is quite laudable, This
has also been corroborated by no less
a person than the Chairman of the
Scheduled Castes and Scheduled Tri-
bes Commission, Shri Bhola Paswan
Shastri who visited the place. He
visited the affected families and also
had talks with the officials, the man-
agement of the TISCO and other lo-
cal officials and he has expressed sa-
tisfaction with the promptness shown
by the district officials in handling the
situation and the arrangements made
by them. This is the certificate given
by an independent agency, that is, the
responsible Chairman of the Commis-
sion, .

The second point he raised is about
the cancellation of the gun licences or
other arme licences, In this particu-
lar case what we found is that 26
rounds were unauthorisedly in their
possession, Whether they were licensed
or not is also a point to be Investigat-
ed by the Police, The Police has al-

ready registered a case under the
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Arms Act and immedistely leuon has
been taken and the properties have
been attached. Now if there are such
cases where the licences are misused,
Government will certainly take neces-
sary action, 8ir, in this connection, in
the meeting which the Leader of the
House had with the Leaders of the
opposition Groups, this point was made
clear and it was categorically stated
that if there was any misuse of the
licences, those cases will he consider-
ed and if there was any misuse, the
licences will be cancelled,

MR. CHAIRMAN: Now I move on
to the next item—Presentation of
the Reports of Public Accounts Com-
mittee. Shri Narasimha Rao.

SHRI A. X, ROY: Madam, Chair
man, 1 rise on a point of order,

aafm aivm oW afi AW
a5 1o ds g (devwin)
agt @ wx ¥ garfas sy waw )
S B TF W@ FFWE A
T (ewew™m ) | W g
fix a5y §1 foadamad §
I & ¥ 7€ aff Aiw asar &)

SHRI A. K. ROY: Madem, you are
mlso a mother. ... (Interruptions)

MR, CHAIRMAN: 1 have called
Shri P. V, Narasimha Rao.

PUBLIC ACCOUNTS COMMITTEE

EIGHTY-FOURTH AND EIGHTV-FIFTH
REPORT

SHRI P. V, NARASIMHA RAC
(Hanamkonda): I beg to present the
following Reports of the Public Ac
counts Committee:—

(1) Eighty-fourth Report on action
taken by Government on° the
recommendations contained in
the Foriy-fourth Report relat-
ing to the Ministry of Exter-
nal Affairs.

. AUGUST 38, 1078 Commiitee on Absence Reportiqd -

{2y Eighty-fifth. Report .on ..action -
taken by Gwommem on the
recommendations contained in
the Fourth. Report on lngome—
tax

———

. COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS OF
THE HOUSE

EI1GHTH RIPORT

DR. BAPU KALDATE (Auranga-
bad): I beg {to present the Eighth
Report of the Committee on Absence
of Members from the Sittings of the
House.
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